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The refults of UNCTAD-V were dis

appointing for developing country dur 
to lack of progress m many important 
areas such as the evaluation of world 
trade and economic situation and atnu> 
tu"al changes m the world economy and a 
greater share for the developing co intries 
in the international decision making pro* 
cesses, evaluation and consequential re
commendations concerning Multilateral 
Trade Negotiations, measures to expand 
and diversify the expoit tiade of develop
ing countries in manufacture* and semi
manufactures, Generalised System of Pre
ferences, reform of the international mone
tary -ystem, alleviation of their debt 
problems, Code of Conduct on Tranrfer 
of Technology md bulk sharing of cargoes 
in shipping

Some limited g«r»s wc-c registered 
by developing countries m areas like 
Protectionism, Commodities Official 
Development Assistance (ODA), steps for 
strengthening the technological capacity 
of developing countAtt problems of I east 
De\ eloped and I and-locked Developing 
Countries, improving UNCT \D’a effective 
ness and Economic Cooperation 
among Developing Countrres (FCDC). 
The t^ajor gain at the Conference was 
howevef, the new awareness amongst the 
developing countries for mutual economic 
cooperation and self reliance for which 
th* tone was set by India’s proposal foi 
fresh round of tariff negotiations among 
developing countries on the basis of 50 per 
cent tariff concessions

At the UNCTAD forum, negotiations 
take place essentially on the basis of 
group proposals or positions Basically 
the disappointing it suits of UNCTAD V 
were due to the negative or halting res
ponse of tht developed countries to many 
import mt issues

(c) and fd) The negotiations on \ai- 
io us  issues before UNCTAD-V including 
trade prefeiences were condurted by the 
developing countues on tht basis of the 
harmonised positions at their Arusha 
meeting 1  herefore, considerations of 
aid by develop* d countries acting as an 
inlubiting factoi in tht ability of the 
Group of 77 to bargain for t» id< pi< 
ferences did not arise

In regud to ttade preferences both 
at the meeting of the Group of 77 and at 
V S C T \ D - V ,  developing countries like 
India pioposed that the developed coun
tries should ensure implementation of the 
commitments by developed cointn<s 
under the Tokyo Declaration to piovidc 
special and differential treatment to the 
developing countries and rejected the 
concept of graduation among developing 
countries The developng countries also 
sought extension of the Generalised Sys
tem of Preferences beyond the initial

period of to ye; 
character, p ro v 1-

ring it a legal 
Mfcg of nego-

uw«ca races, enlarging cop preouct cow^we 
and prior consultations m case of with
drawal of preferences

Dlaraptton h  flight* o f I.A.

•<W SHRI R MOHAN \RANG\M  
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stale

(a) whether it is a f id  th« there is 1 
considerable disruption in the flights of 
Indian Airlines ,

rb) if  so, the extent of such disi uption 
and the reasons therefor , and

(1) the steos proposed for effectiv* and 
efficient functioning of the airwavs 7

THE MINISTER OF TOURISM 
AND CIVII AVIATION (SHRI 
PURUSHOTIAM  K\USHIK.) (a) 
and (b). Yes, Sir There have been som<" 
disruptions m flighs of Indian Airlines 
on account of th following reasons

(1) Loss of a Boirg-7^7 aircraft each 
at Hyderabad and at M iiriji ,

(») Mandatory inspection of HS-748 
fWl requiring grounding of one 
HS 74.3 aucraft ,

(tn) Damage to one B nng -737 aircraft 
at Nag*) 11 due to r»ttle-hit and

(tv) Damage to one HS 7 0  and Air
bus w uch g>t mvihed m accidents 
at Muigalon and Calcutn. 11s 
pectivelv

(c) All avoidable delavs and disrup
tions aie pen >dirall\ rewewed bv a 
Ttam To avoid disruptions sn nr fast 
m mng spates and tiained personnel a-t 
being m*de available at some or the 
stations Im'oioved communication faci 
lities like Conpany Channels ae being 
introd if «d by which aircraft in flight 
ran infirm ground pnsmnel about the 
snag which can be attended to as soon as 
the aircraft lands

Subm ission o f Report on Gold 
PoUcy

*94 SHRI G M BANATW ALU 
SHRI MUKHTIAR MNGH 

M ALIK

W ill the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to lay a statement showing

(a) whether the High Powered Com-
mittee on Gold Policy has since submitted 
its report to the Government ;
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^(b) if id, what are its main findings ;

(e) whether the findings have since 
been examine 1 by the Government and 
i f  so, with w'lat result ?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL) : (a) No Sir.

(b) and (c). Do not arise.

Introduction of Package Policies by 
G. I. C.

*95. SHRI CHHIFUBHAI GAMIT : 
W ill the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state :

(a) whether it is a fact that the General 
Insurance Corporation of India have 
derided lo introduce a package oi policies 
for the b-n"fit of agriculturists ;

(b) if so, whether it would be appli
cable to those small farmers also who are 
not actually the Owners but take the land 
from big farmers ; and

(c) if so, the details regarding the 
stheme 5

THE MINISTER OF STATE IN 
THE MINISTRY OF FIN \NCE (SHRI 
ZULFIQUARULLAH) : (a) and (c). 
The General Insurance Corporation of 
India is examining the feasibility of 
devising a new policv called “  Farmeis * 
Package policy” , the details whereof 
are as under

Pioperties to be covered Risks

(i) Hut Home Fire,

(a) Agricultural im
plements

(3) Seeds, Fertilisers,
Pesticides (sum 
insured not to 
exceed Rs. 250 
perjacre of land) J

(4) Cattle (indigen
ous).

Lightning, Earth
quake, Cyclone 
and Flood.

(5) PumpseM

(6) Janata Personal
Accident.

As per standard 
Cattle. Insur
ance Policy in
cluding breed
ing and calving 
risks.

As per Agricultural 
Pumpset* Policy.

As per standard 
Janata personal 

Accident Policy 
but CKduding 
hospitalisation 
benefit.

(b) To start with, the G.I.C. propose* 
to issue Group policies, covering group* 
of farmers, and not individuals peltries, la  
order to keep administrative costs low* 
Such policies would, therefore, be avail* 
able to small farmers, who are not ac
tually the owners but take the land from 
big farmers, if they are members of a 
Cooperative Society or other acceptable 
Group.
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Trade w itb Latin American 
Ommtriss

*Q7 SHRI K. MALLANNA : Will 
the MINISTER OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state :

(a) whether India has taken the ini
tiative to have a dialogue with the Latin 
American countries to widen the scope 
of trade and to explore the possibilities of 
transfers of technology between the 
two sides ; and

(b) if so, how far India has got succem 
in its objectives ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE,
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